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1. Short title.-This Act ma u l d h  rjompanlea ( h a d -  

13.-In section 91B af 

d in this section, if, in the 
ernment is of opinion f h ~ t  - 
g or promoting any trad*, 
public interest to apply 

n sub-section ( I ) ,  the Cc.ntral 
in the Official Gacette, that 

ahis section shall not ap c company or shall apply 
Ihereto, subjecb to su cations or wndibions a@ 
may be speaitid in the 

...... . ,  ., . . .  .-" 
Price anna 1 or lad. .: :: &,:& .:*. . . " b  ; ,::. ,+,. p;:.,.<:tj ' .: 

. : c r . u r  r 4 . w  r V 

a I P D 4 1 7  431 M OF Lmy--30-10-B2- 2,800 


